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The House reassembled after lunch at 2.00 
P.M., THE VICE-CHAIRMAN (SHRI M. P. 
BHARGAVA) in the Chair. 

MESSAGE FROM THE LOK SABHA 

THE  INSURANCE  (AMENDMENT)   BILL, 1968 

SECRETARY: Sir, I have to report to the 
House the following message received from 
the Lok Sabha, signed by the Secretary of the 
Lok Sabha:— 

"In accordance with the provisions of 
Rule 96 of the Rules of Procedure and 
Conduct of Business in Lok Sabha, I am 
directed to enclose herewith the Insurance 
(Amendment) Bill, 1968, as passed by Lok 
Sabha at its sitting held on the 9th Decem-
ber,   1968." 

Sir, I lay the Bill on the Table. 

THE       STATE       AGRICULTURAL 
CREDIT     CORPORATIONS     BILL, 

1968—contd. 
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THE VICE-CHAIRMAN (SHRI M. P. 

BHARGAVA) : The question is : 

"That the Bill to provide for the 
establishment in the States and Union 
territories of Agricultural Credit Cor-
porations and for matters connected 
therewith or incidental thereto, as passed 
by the Lok Sabha, be taken into 
consideration'." 
The motion was adopted. 

THE VICE-CHAIRMAN (SHRI M. P. 
BHARGAVA) : We shall now take up the 
clause by clause consideration of the Bill. 

Clause 2—Definitions SHRI J. P. 

YADAV (Bihar): I move : 

1. "That at page 2, line 7, after the 
word 'includes' the word 'horticulture'  be 
inserted." 

2. "That at page 2, for lines 29 to 31, 
the following be substituted, namely : 

(i) 'Corporation' means the Agri-
cultural Credit Corporation established 
under section 3'". 

3. "That at page 2, line 32 be delet 
ed." 
The questions were put and ihe motions 

were negatived. 

THE VICE-CHAIRMAN (SHRI   M. P. 
BHARGAVA): The question is : 

"That clause 2 stand Dart of the Bill." 
The motion was adopted. 
Clause 2 was added to the Hill. 

Clause  3—Establishment of State  Ag-
ricultural Credit   Corporations 

SHRl J. P. YADAV: I move: 

4. "That at page 3, 
(i) in line 14, the words 'in any State 

or Union territory be deleted; and 
(ii) in lines 15-16, the words 'under 

such name as may be specified in the 
notification' be* deleted.' " 

5. "That at page 3, lines 17 to 22 
be deleted." 

The questions were put and the    motions 
were negatived. 

THE    VICE-CHAIRMAN      (SHRI M. P. 
BHARGAVA) : The question is: 

"That clause 3 stand part of the Bill." 
The motion was adopted. 
Clause 3 was added to the Bill. 
Clause 4 was added to the Bill. 

Clause    5—Share    capital    and    share 
holders 

SHRI J. P. YADAV :  Sir, I move : 

6. "That at page 3, line 37, for the words 
'one crore of rupees or more than five crores' 
the words 'fifteen crores' of rupees or more 
than one hundred crores'  be substituted." 

7. "That at page 3, line 37, for the words 
'five crores' the words 'twelve crores' be 
substituted." 

8. "That at page 4,— 
(i) in line 2, for the words 'five crores' 

the words 'one hundred crores' be 
substituted; and 

(ii) in line 4, for the words 'five crores' 
the words 'one hundred crores' be 
substituted." 
9. "That at page 4, line 26-27, for 

the words 'and banking companies' 
the words 'banking companies and 
words 'banking companies and co 
operative societies' be substituted." 
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10. "That at page 5, line 3, after 
the words 'Central Government' the 
words 'in consultation with the ap 
propriate Government' be inserted." 

The  questions  were    put    and    the 
motions were negatived. 

THE    VICE-CHAIRMAN       (SHRI M. 
P. BHARGAVA) : The questionis: 

"That clause 5 stand part of the Bill." 
The  motion  was adopted. Clause 5 
wel added to the Bill. Clause 6 was 
added to the Bill. 

Clause 7—Management 

SHRI J. P. YADAV : Sir, I move : 

11. "That at page 5, for lines 17 
to 22, the following be substituted, 
namely : 

7. CU The general superintendence, 
direction and management of the affairs 
and business of the Corporation shall 
vest in the Board of Directors. 

(IA) The Board of Directors may 
exercise all the powers and discharge all 
the functions which may be exercised or 
discharged by the Corporation other 
than those that are expressly directed or 
required by this Act to be done by the 
Corporation in general meeting.' " 

The question was put    and the motion was 
negatived. 

THE VICE-CHAIRMAN   (SHRI M. P. 
BHARGAVA): The question is: 

"That clause 7 stand Dart of the Bill." 
The motion was adonted. 

Clause 1 was added to the Bill. 
Clauses 8  to 48  were added to Ihe Bill. 
The Schedule was added to the Bill. 

Clause 1, the Enacting Formula   nnd 
the Title were added io the Bill. 

SHRT   JAGANNATH    PAHADIA: Sir, I 
move: 

"That the Bill be passed." The 
question was p-^nn^ed. 

5-45". S.'68 ' 

THE VICE-CHAIRMAN (SHRI M. P. 
BHARGAVA) : Mr. Kulkarni, it is the third 
reading. Please be brief. Take five minutes. 

SHRI A. G. KULKARNI (Maharashtra) : 
Give me ten minutes, Sir. 

THE VICE-CHAIRMAN (SHRI M-P. 
BHARGAVA): No please. It is third reading 
stage. Don't forget that. Make all your points 
and say whatever you want to say within five 
minutes. 

SHRI A. G. KULKARNI: I am very sorry 
that the time is short, Sir. I thought that such 
an important Bill wiH be discussed for a day 
or two. But it is being finished within two or 
three hours. Anyway I will give my 
comments on the Bill. 

THE VICE-CHAIRMAN (SHRl M. P. 
BHARGAVA): I have to remark then that 
you have not seen your papers. The whole 
time allotted to this Bill is two hours. 

SHRI A. G. KULKARNI: Anyway, Sir, I 
shall just make brief mention of my 
comments, and let them be considered by the 
Government at the rulemaking stage or 
whatever the stage is. Basically, Sir, I wanted 
to point out to the Government that the entire 
conception of the Bill is not correct. But why 
I say it is not correct is because of this 
provision in tlie Bill, and the provision on 
page 9 of the Bill is: 

"Subject to the provisions of this Act, 
the Corporation may transact the following 
kinds of business,    name- 
ly:- 

(a) the granting of loans and ad-
vances, repayable within a period, not 
exceeding five years, to agriculturists, 
agricultural marketing societies, 
agricultural processing societies,  ..." etc. 
etc. 

If, Sir, the Government—as they have 
claimed—have sent a team to visit the various 
States, how is it possible that, in a State, 
where an agricultural marketing society is 
there, an agricultural processing society is 
there, a village level society is there, how is it 
possible in a State that an apex society is not 
there, and that co-operative activity at the 
apex has not developed? That is my 
complaint. It is impossible that there cannot 
be a district level bank or a State level bank.    
That   is 
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[Shri A. G. Kulkarni] my first objection; 
such an ignorance seems ridiculous. Perhaps 
the Government has not at all taken 
cognisance of the development of co-
operatives. That is my first objection. Anyway 
it being too late in the day now, 1 only want to 
bring to the notice of the Government that the 
conception of the Government is absolutely 
wrong. When the other infra-structure is there, 
the apex structure must be there or the 
Government will /come forward to assist the 
apex structure to grow. Whether Mr. Pahadia 
can reply to this problem is one thing. 

The second thing is this, Mr. Vice-
Chairman. They say they wanted to help the 
agricultural sector but, as rightly pointed out 
by various colleagues, this Bill is not going to 
be ultimately beneficial to the  agriculturists. 

May 1 now draw your attention, Mr. Vice-
Chairman, to page 5 of the Bill, to 
Management of the Corporation? Just see, sir, 
the funny thing mentioned there. I think either 
the drafting must be wrong, or they simply 
copied the Memorandum of Association of 
commercial banks and introduced them there. 
This is what sub-clause 7 (2) says: 

"The Board in discharging its functions 
shall act on business principles, regard 
being had to public interest". 

If you are going to act on business principles, 
what is this Agricultural Credit Corporation 
for? A co-operative society or a co-operative 
approach is a promotional approach. For 
business approach the State Bank of India is 
there. The other commercial banks are there. 
Now the Central Government is going to give 
directions to the Corporations, and if this is 
the criterion on which the loans will be 
granted, I have no hope that the loan will ever 
be granted to an agriculturist. If according to 
your information the cooperative structure is 
weak in those various States, you should have 
stated here at the relevant place in the Bill that 
certain risks will be taken in loaning money to 
the agriculturists. But you have here put at 
nought your aim and you have brought in 
certain provisions which are not conducive to 
your aim. Either proper attention has not been 
given, or perhaps Government must not have 
understood what is meant by "business 
principles" in a co-operative structure. 

Then I have another point to make, Mr. 
Vice-Chairman, and that is in relation to the 
constitution of the Board. There is provision 
for only ' one co-operator to be included in the 
Board of Directors. I do not understand this, 
Mr. Vice-Chairman, when even the State Bank 
will perhaps have its director in this 
Corporation. Now, Sir, there are branches of 
the State Bank of India everywhere and they 
are opening more and more branches. Now 
they have got their directors everywhere who 
may belong to the big industry or the small 
industry. But here you are providing in the 
infra-structure a set-up where you desire that 
the money should flow to the weaker sector, 
and yet here only one man who has special 
knowledge of co-operation is included in the 
Board of Directors, and I do not know if that 
one man will ever be able to deliver the goods 
in the midst of so many other directors 
representing other interests. Unless there is the 
motivation, how do you expect that this Board 
of Directors, this bureaucratic set-up will ever 
help the agriculturists? 

Then. Sir, I have got only one other point to 
make. It seems, Sir, the Government has yet to 
take a decision in respect of the coming Fourth 
Plan. During the last three Plans the concept of 
co-operative as an alternative scheme for rural 
emancipation was accepted. In the Fourth Plan 
it is not still accepted, but they say that where-
ever possible co-operatives would be used. It 
seems that the Co-operative Ministry and the 
Finance Ministry have combined together to 
defeat the co-operative process itself. That is 
my charge, Mr. Vice-Chairman, and that is 
why I am very sorry that such a Bill has been 
introduced, and Sir, if you really want to help 
the agriculturists and the agricultural sector, 
you should have brought up at least in this Bill 
certain co-operative methods, and not this 
bureaucratic method of creating another 
agency to grant money on the same old lines, 
when umpteen agencies have been functioning 
in the matter of granting money to agricultu-
rists. Of course, of late, what you may call, a 
hysteria has started where every Tom, Dick 
and Harry has been shouting that he wants to 
help the agriculturists. But you do not know 
perhaps what even the commercial banks are 
actually doing in the matter of advancing 
financial help to agriculturists. They 
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will say that any advance, wherever there is 
its remotest relation to agriculture, is an 
agricultural advance. You might not be 
knowing perhaps, Sir, that even trucks given 
on deferred payment are debited to the 
agriculturists' sector's account. What relation 
the truck bears to agriculture and agricultural 
development, 1 do not understand. Basically 
we wanted to see that money was advanced to 
the weaker sector where the development of 
agriculture was the aim and where the 
development of agriculture should take place. 
I am sorry that this is not the case even in this 
Bill. Let the Government take the lesson that 
this Corporation is not going to help the 
agriculturists and that this will be yet another 
white elephant and that you have by your own 
hands defeated the co-operaive sector in those 
weaker States. On the contrary, you should 
have taken another solid step in this Bill to en-
courage the co-operatives. If you would have 
removed the weaknesses and the lacunae in 
this structure, I would have understood it and 
I would have welcomed this Bill and 
congratulated the Government. But this Bill, I 
should say, Mr. Vice-Chairman, is a black Bill 
on co-operation. 
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SHRI S. D MISRA (Uttar Pradesh): Mr. 
Vice-Chairman, I will not take much of your 
time, because on the Third Reading of the Bill 
there is no question of talking about the 
principles of the Bill, either for or against. We 
know that it is going to be passed.   As 

i enunciated by the Minister yesterday and also 
today we take it that this is going to be a 
transitory Bill, for a certain period, for five to 
ten years. If that is the intention and 1 take it 
that it is their intention then they must take 
care to see that the employees of thi* 
Corporation are not created on a permanent 
cadre. In that case I Would like to suggest, 
when we have the Cor- 

1 porations in the five, six or seven States 
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and in the Centrally administered territories, 
let the employees, by and large, be takea from 
the State Cooperative Bank and district banks 
on deputation or from the co-operative 
department so that there is a common thinking 
between the cooperative structure and this 
Corporation. That is one suggestion that I 
would like to make. 

The other suggestion I would like to make 
is this. As I stated yesterday and as the 
majority of the Members here also have 
stated, there is apprehension in the minds not 
only of the agriculturists, but also in the minds 
of the co-operators that this might work as a 
duplicate organisation and might go in its own 
way, in its own unilateral way. In order to 
avoid that, when the Bill is passed, at least at 
each State-level you form an advisory 
committee. On that you can have the Minister 
of Co-operation, if there is a political 
functionary working. Also have the Chairman 
of the State Apex Bank and, if possible, the 
Chairman of the district bank. You are not 
superseding the State-level banks, at any rate. 
You are only superseding them for certain 
functions. Therefore, you must think of this. 

The other point is if the Central 
Government is going to set up this Cor-
poration, let the Central Government take 
direct interest in these Corporations. If they 
are guided more by the too riqia policies of 
the Reserve Bank and under the influence of 
the Reserve Bank, as it is working 
somewhere—I will not elaborate it because it 
will take time—I caution this Government; 
this might work against the progress. The 
central banks working at least in these 
backward States in respect of co-operation are 
working to their disadvantage. Beware of that. 

The fourth point is I presume that there will 
have to be certain amendments in the co-
operative Acts. The Government has not very 
explicitly stated it. The Committee's Report 
has resulted in this Bill. I have read the 
Report. They have stated that after this 
Corporation Bill is passed by Parliament, there 
might be amendments in the State co-
operative Acts, because of certain arbitration 
proceedings, recovery, etc. being quite 
necessary. So, if you want to quicken the pace, 
just hereafter notify those States saying that 
the amendments should come first, because 
there is nothing in this Bill.    There is 

nothing   in the   Preamble   even as   to what-
is going to be done tomorrow. 

Lastly, I would say that according to this 
Bill, which is going to be an Act, the 
Government is thinking of having an 
agricultural credit stabilisation fund. Let me 
tell you the story of this agricultural credit 
stabilisation fund, which is a sad story for Mr. 
Mehta (he is nodding his head). At the level of 
the apex banks and also at the level of the 
Reserve Bank, even today, if my figures are 
not wrong, about Rs. 25 to Rs. 30 crores are in 
this fund. I am sorry to say that in spite of 
drought conditions, in spite of the bad 
conditions of farmers in certain States, this 
money has hardly been utilised. Only for the 
last few years there is a certain utilisation, 
about Rs. 2 or Rs. 3 crores. Therefore, if you 
want to extend the same scheme to these five 
States, please consider that you not only 
establish the fund, but, having established it, 
you really utilise it to the advantage of the 
farmers. 

With these words, I request the Gov-
ernment to Jake care of these four or five 
points, which I have made, so that these work 
to the benefit of the farmers. 

SHRI P. CHETIA (Assam) : Mr. Vice-
Chairman, since this Bill is going to be passed 
into an Act, I would like to observe certain 
points indicating the position in Assam. 
Fifteen per cent of the rural families in Assam 
have no agricultural holdings; 47 per cent of 
the land in Assam is accumulated and con-
centrated in the hands of the rural vested 
interests. Most of the peasant holdings are 
uneconomic. Due to the gradual rise in the 
price-line, peasants in the rural areas have run 
into indebtedness with the result that there has 
been large-scale transfer of lands from these 
people to the monied class. Taking these vital 
economic factors into consideration, I appeal 
to the Government that the consent of the 
State Governments to this Bill, when it is 
passed into an Act, should be obtained before 
it is enforced. 

With these few words, I waive my 
objections which I had raised yesterday. 

SHRI T. N. SINGH (Uttar Pradesh): Mr. 
Vice-Chairman, I rise here to say a few words 
specially about clause 28 of the Bill which 
relates to the application of the revenue law in 
the matter of arrest of persons for failure to 
pay their dues in time.  What is this revenue 
law? 
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fShri T. N. Singh] 

Ji entitles the Government or the Government 
machinery to put a man in prison for a civil 
liability. That is what it amounts to. In this 
twentieth century 1 feel it is high time that the 
conscience of man was awakened to the 
situation that if a poor man, if a poor 
agriculturist happens to be in financial 
difficulties, then he is sent to prison. But if a 
millionaire owes anything, if he has any 
liability, he is not sent to prison. This kind of 
thing, I say, is not proper. It may have been all 
right in the nineteenth century. But today to 
send a man to prison because he has not paid 
his dues or his civil liabilities, and that too if 
he happens to belong to the unfortunate class 
of agriculturists. I say, it is a sad thing, it is a 
discrimination. 

[THE DEPUTY CHAIRMAN  in the Chair] 

I know mine is a solitary voice today. 1 
have been trying to say it in U.P. and also 
here, but I have not been heard. I want to say 
here again with all the strength that I possess 
that this is an inhuman provision of the law. I 
am not ta lk ing  of this particular law but the 
putting of such authority in Government, and 
why should a poor man be sent to prison? 
Why should a big miHktfvarie, if he does not 
pay his dues, not be sent to prison? A Tehsil 
chaprassi can come and arrest the man for his 
agricultural dues. This is what we are trying 
to do in this law. 1 am sure it has escaped the 
attention of the Government and also the ever 
alert Members of Parliament on the opposi-
tion benches. I say I do not possess that 
energy or strength which I had in those days, 
but 1 do feel very strongly about it. Why 
should we have this law in the twentieth 
century? Why should we find such provisions 
from time to time whenever it comes to 
agriculturists? Yet we seem to take it as a 
matter of course, it is allowed to be passed, 
and everyone says it must be done. You want 
the agriculturist to get easy credit facilities. 
You want him to rescue the country from 
starvation, and he is expected to work the 
miracle, which has not taken place in the last 
twenty years, in the next two years. All these 
provisions are for that purpose. 

As a member of the Planning Commission 
1 was a great advocate for a Corporation of 
this type, but I did no! 

know, 1 did not bargain for this situation 
where on the one hand you are providing 
facilities for the agriculturists and it will 
again be provided on the other hand that they 
can be sent to prison for civil liability. For 
criminal liability he will be sent to prison, 
but why for civil liability? They are after all 
small men. I know it is too late for me to talk 
of this. 1 have talked of the same at many 
places, and so long as I live I say I will raise 
my voice and agitate against this. I will try to 
convince my colleagues on this side and that 
side, my citizens outside, my countrymen 
outside, I will tell them that this is a blot on 
the law of the land. This provision must go 
not only from this law but also Irom all the 
laws existing in this country. It is too late for 
me to say this in the Third Reading of the 
Bill, I am sorry I could not find time to come 
earlier, still I wanted to raise my protest. I do 
express my gratefulness to ihe Chair for 
having permitted me this small mercv of 
raising my voice against this provision. I am 
also sorry that the Finance Minister is not 
here. Nothing is possible, I know. It is a vain 
voice, 1 cannot do anything about it. but yet 
I appeal to the conscience of this House that 
today or tomorrow, from today itself, the 
voice of the people and the country will have 
to be raised against this inhuman provision 
in the law ot the land. Why should a man 
like an agriculturist be sent to prison? It is a 
matter of principle with me. I wish on 
second thoughts this very Government. the 
Minister himself would reconsider, despite 
the advice of the conservative officials who 
think that they cannot realise anything except 
by the hand of law and power. They think 
they must get more and more executive 
power, more power to send this man to jail 
and that man to iail, that then only they will 
function. The credit organisations will 
function by the goodwill of the people, not 
only by the goodwill of the creditor but by 
the goodwill of the debtor. Let us earn his 
goodwill. Let us earn his co-operation. Let 
him feel that he is not being treated 
differently from others. Why should he have 
that i feeling that he will be sent to prison? 
You have killed co-operation, 1 am telling 
you. Thirty or forty years ago it was started 
in the name of unlimited liability. Properties 
were just auctioned. Anyone was caught 
hold of. That is one of the principal reasons 
why cooperatives have failed. (Interruption) 
After having    done a lot    of mischief 
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things have improved. Again I say tomorrow 
in every State hundreds of people of our 
peasantry class, of our fanner class, will be 
marched to the prison house for having failed 
to pay the dues—because rains have failed, 
because' something has happened, or some 
personal calamity has occurred. This law will 
become the most unpopular law pf the land. 1 
know it very well. Take my own case. My 
brother bad died. Two brothers had died. At 
that time there was the abolition of the 
zemindary. [ was a small zemindar. A fehsil 
chaprassi came, hardly a month had passed 
after the death of my brother, to march my 
another brother to prison. I heard of it. I wrote 
to my brother, '•you must go to prison, if for 
nothing, at least to vindicate"—I have been, to 
prison for other reasons—"the inequity of the 
revenue law; you must go". I telephoned the 
District Magistrate and said, "'please arrest 
him". If the conscience of the House is not 
awakened. 1 am telling you that even at this 
age 1 will lead an agitation against this 
inhuman provision in the law of this cauntry 
This must go. That is what .1 demand. You 
cannot, Mr. Deputy Minister who is handling 
this Bill, take 'the responsibility of making 
changes in this. I know. It is beyond your 
power and*' authority. So I am not expecting 
anything. I do not want to say anything more 
but T wanted to raise my voice to appeal to the 
conscience of the Hou<:e, the conscience of 
the country, and this .thiBg I say that I invite 
you all friends to join, me in a campaign to get 
rid of this very very inhuman provision in tbe 
law of the country.   Thank you. 

SHRI M. P. BHARGAVA (Uttar Pradesh) 
: Madam. 1 want to assure Mr. T. N. Singh 
that he is not alone. 

SHRl JAGANNATH PAHADIA : Madam 
, . . 

SHRI B. K. KAUL (Rajasthan) : On a 
point of information, Mr. Singh has raised a 
very important point regarding the recovery- 
of land revenue. I would like to know from 
him as to what other remedy he proposes to 
suggest in that case. 

SHRI T. N. SINGH : Will the Minister 
consider the desirability of consulting the 
Finance Minister? 
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THE      DEPUTY       CHAIRMAN : 
There is no point of order. Mr. Pahadia, 
please finish quickly. We have overstepped 
the time fixed for this Bill. 
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THE DEPUTY CHAIRMAN :   The 
question is : 

"That the Bill be passed." The 
motion was adopted. 

THE ADVOCATES    (SECOND   AM-
ENDMENT)   BILL,   1968 

THE DEPUTY CHAIRMAN : We go on 
to the next item, the Advocates (Second 
Amendment) Bill, 1968. The time allotted for 
this is Ii hours. 

THE MINISTER OF LAW AND SOCIAL 
WELFARE (SHRI P. GOVINDA MENON) : 
Madam Deputy Chairman, I move : 

"That the Bill further to amend the 
Advocates Act, 1961, be taken into 
consideration." 

Madam, the Advocates Act was passed for 
the first time in 1961. Subsequently, it became 
necessary to have an amendment of the Bill. 
Various defects were noticed later and a Com-
mittee of Parliament was appointed in 1966, 
and the Members of Parliament and certain 
very leading lawyers made certain 
recommendations, and in the light of those 
recommendations also, it became necessary to 
amend the Advocates Act. Madam, the Bar 
Council of India directed that the law degree 
courses hereafter should? be for three years, 
and during these three years it would be 
necessary for the students to 

 


